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Agencies charged with anti-smuggling work 
on the indo-Bangladesh border. 

Expansion of Banking Facilities in 
Rural Areas 

*366. SHRI KALP NA TH RAI: 
SHRI UITAM RATHOD: 

Will the Minister of Ft NANCE be pleased 
to state: 

(a) the present number of branches of 
nationalised banks in rural areas: 

(b) their number at the beginning of the 
Seventh Five Year Plan: and 

(c) the details of programmes, if any, to 
expand further 'the services of nationalised 
banks in the rural areas? 

THE MINISTER OF FINANCE (PROF. 
MAOHU DANDAVATE): (a) to (c). The 
number of branches of Public Sector Banks 
in rural areas as on 31.12. 1989 (latest 
figures available) was 33,640. The number 
of such branches as on 1.4.1985 (beginning 
of the Seventh Five Year Plan) was 29,837. 
The previous Branch Licensing Policy (1985-
90) came to an end on 31.3.1990. The new 
Branch Licensing Policy is being finalised by 
Reserve Bank of India. 

Abolition of Octroi and Sales Tax 

.367. SHRI L K. ADVANI: Will the Min-
ister of FINANCE be pleas&d to state: 

(a) whether the matter relating to abo-
lition of octroi and sa~s tax has been under 
consid~ration of Union Government for quite 
some time past; 

(b) if so, whether any decision has been 
taken; and 

(c) if not, the reasons for deiay? 

THE MINISTER OF FINANCE (PROF. 
MADHUDANOAVATE):(a)to(c).BothOctroi 
and Sales Tax are State subjects under the 
Constitution. Abolition of Sales Tax is not 
under consideration of the Government. 
Abolition of Octroi has been the subjed of 
onqu1ry by several Committees and expert 
study groups like the Indirect Taxation En-
quiry Committee, Lakadwala Committee etc. 
who recommended gradual abolition/re-
placement of the Octroi duty. This was dis-
cussed in the Chief Ministers' Conference 
held in 1980 and it was generally agreed in 
the Conference that the Octroi would be 
abolished in a phased manner. The Central 
Council for Local Government and Urban 
Development also discussed the abolition of 
Octroi in its various meetings and based on 
the suggestion of the Council, the Ministry of 
Urban Development have constituted a 
Committee to examine the question of aug-
menting the resources of local bodies in the 
event of abolition of Octroi. The report of this 
Committee is being circulated by the Minis-
try of Urban Development to the State Gov-
ernments for necessary action. 

Bank Loans Under SEPUP 

'"368. SHRIMATI UMA GAJAPATHI 
RAJU: Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government are aware that 
the present beneficiari~s of the bank loans 
under the Self-employment Programme for 
Urban Poor (SEPUP) is based. on the outr 
dated 1981 census and ·the formula of one 
person for every 300: and 

(b) whether Government propose to 
review and increase the number of benefici-
aries in the areas the scheme serves in view 
of considerable increase in population in the 
urban areas? 

THE MINISTER OF FINANCE (PROF. 
MAOHU DANDAVATE): (a) and (b). Self 
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Employment Programme for Urban Poor 
(SEPUP) was introduced during the year 
1986-87. Initially, the scheme provided for 
helping one beneficiary for every 500 popu-
lation is Metropolitan. Urban and Semi-ur-
ban centres with populations exceeding 
10,000 as per 1981 census. The scheme 
was amended and at present, it provides to 
help one beneficiary for every 300 popula-
tion. There is no proposal for making any 
change in ~he existing formula. 

Permit for Refund ot Money to NRls 

*369. SHRI RAMJI LAL SUMAN: Will 
the Minister of FINANCE be pleased to ~tate: 

(a) the number of cases in which is the 
Land & Development Officer of the Ministry 
of Urban Development had requested the 
Reserve Bank of India during 1989 to issue 
necessary permit for refund of earnest money 
to the Non-Resident Indians in foreign ex-
change deposited by them for allotment of 
plots of land in Delhi: 

(b) in how many cases the Reserve 
Bank of India has issued the necessary 
permit; 

(c) the details of the cases pending with 
the Reserve Bank of India for issue of such 
permits: and 

(d) the time by which these permits are 
likely to be issued? 

THE MINISTER OF FINANCE (PROF. 
MAOHU DANDAVATE): (a) to (d). Informa-
tion is being colleded. 

Waiver ol Bank Loans 

*370. SHRI MULLAPPALL Y RAMA-
CHANDRAN: 

SHRI A. ASOKARAJ: 
WilltheMinisterof FINANCE be pleased 

to state: 

(a) whether the Reserve Bank of India 
has formulated any plans to determine the 
genuineness of waiver of loans by national-
ised banks and to prevent indiscriminate 
writing off; and 

(b) if so, the details thereof? 

THE MINISTER OF FINANCE (PROF. 
MAOHU DANDAVATE): (a) and (b). The 
scheme of debt relief announced by the 
Government will be appticable to borrowers 
who have taken loans upto Rs. 10,000/- and 
the same will cover all overdues as on 2nd 
October, 1989, including short-term as well 
as term loans. There will be no limit on the 
size of the borrower's land holdings. How-
ever, wilful defaulters will be excluded from 
the scheme. 

A detailed scheme in ronsultation with 
the Reserve Bank of India (RBI) and the 
NaU<>nal Bank for Agriculture and Rural 
Development (NABARD) is being formu-
lated for the jmp~ementation of the decision 
of the Government. 

Returns by Banks and Financial Institu-
tions 

3698. SHRI HET RAM: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Income Tax Depart-
ment has issued summons to all banks and 
non-banking financial institutions to furnish 
them the list of all transactions/deposits of 
Rs. 50,000 and above in year 1987-88 and 
1988-89; 

(b) if so, the total number of cases 
reponed to the Department by banks/non· 
banking financial institutions; 

(c) whether it has created anxiety and 
panic in depositors in banks etc; and 

(d) the steps being taken by Govern-


